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1. | Reply in compliance to the Hon’ble NGT PB order dated
28.01.2025 in E.A. No. 07/2025 in OA No 151/2023.

2. | Annexure I: A copy of Hon’ble NGT (PB) order dated
28.01.2025.

3. | Annexure Il: A copy of MOEF&CC Notification G.S.R.
376(E) dated 18.05.2023 & Notification G.S.R. 742(E)
dated 30.08.1990.

4. | Annexure 11l: A copy of the communications dated
19.11.2024 issued by CPCB to JKPCC.
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(On behalf of Central Pollution Control Board)

Dated: 20.02.2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 7 of 2025
In
Original Application No. 151/2023
In the matter of:

Hassina Wajid (Sarpanch) Petitioner

Vs.

State of J&K & Ors. Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 3 CENTRAL
POLLUTION CONTROL BOARD.

. That the Answering Respondent, Central Pollution Control Board (hereinafter

referred to as "CPCB"), is constituted under Section 3 of the Water (Prevention
and Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act").
The CPCB performs functions under the provisions of the Water Act, the Air
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as "Air
Act"), and the Environment (Protection) Act, 1986 (hereinafter referred to as

"EP Act").

. That an Execution Application (hereinafter referred to as "EA") No. 7/2025 in

OA No.151/2023 titled “Hassina Wajid (Sarpanch) Versus State of Jammu and
Kashmir & Ors” has been filed seeking execution of order dated 04.09.2024
passed by the Hon'ble National Green Tribunal (hereinafter referred to as

"Hon'ble NGT") Principal Bench in Original Application (hereinafter referred

to as "OA"), No.151 of 2023. m
=)

Ram Krishan Gupta
A:e&Deh;qp
Regd. Ko. 10056744




3. That the Hon’ble NGT vide its order dated 28.01.2025, directed the issuance of

notices to the respondents/ judgment debtors in the present Execution
Application, requiring them to submit a compliance report at least three days
prior to the next date of hearing. A copy of the said order is annexed herewith

as Annexure-I.

. That as per the directions dated 17.03.2016 and 12.02.2025 issued by CPCB to
all the State Pollution Control Boards (hereinafter referred to as
"SPCBs")/Pollution Control Committees (hereinafter referred to as "PCCs"),
under section 18(1)(b) of the Water Act and the Air Act, "Stone Crushers" and
"Hot Mix Plants" are categorized under "Orange” category and Orange
category of industrial sectors are required to obtain prior Consent fo
Establish (hereinafter  referred to as "CTE") and Consent fo
Operate (hereinafter referred to as "CTO") from the concerned SPCB/PCC.

. That the emission standards and siting norms for Hot Mix Plants were notified
vide Notification G.S.R. 376(E) dated 18.05.2023 and the emission standards
for Stone Crushers were notified vide Notification G.S.R. 742(E) dated
30.08.1990, under the provisions of the Environment (Protection) Act, 1986,
by the Ministry of Environment, Forest & Climate Change (hereinafter referred
to as "MoEF&CC"). A copy of the aforesaid notifications is annexed herewith

as Annexure-II.

. That the Stone Crushing Units and Hot Mix Plants shall operate only upon
obtaining the requisite CTE and CTO from the concerned SPCB/PCC. Such
units shall ensure strict compliance with the conditions stipulated therein, as

well as the prescribed siting criteria set forth by the Competent Authorities. It

is respectﬁyllc ifted that the concerned SPCBs/PCCs shall ensure

Ram Krishan Gupta
Aea-Delh
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adherence to the prescribed siting norms and compliance with the conditions

specified under the CTE and CTO.

Para-wise Reply

7. That the averments made in Para 1 of EA is regarding execution of order dated
04/09/2024 passed in OA No. 151/2023 by the Hon’ble NGT. In this regard,
following is respectfully submitted:

A. A Joint committee comprising of representatives of CPCB,
Jammu & Kashmir Pollution Control Committee and District
Magistrate, Poonch was constituted by the Hon’ble NGT vide
order dated 20.03.2023, in the matter of OA No. 151 of 2023;
Hassina Wajid (Sarpanch) Vs. State of Jammu and Kashmir &
Ors regarding alleged violations of siting criteria and
environmental norms by M/s Dewan Stone Crusher and M/s

Shahzad Shabnum Contractor Hot Mix Plant.

B. The directions were issued by the Hon’ble NGT to the Joint

Committee for meeting within two weeks, undertake visits to the

O‘\P‘RY PU@( site, look into the grievances of the applicant, associate the
S QA

/ , pplicant and representative of the concerned project proponent,
' Ram Krishan Gup'a

Area-Delh
Regd. No. 10656114

erify the factual position and suggest appropriate remedial

action.

S==="""C. After considering the report of the Joint Committee, while
disposing off the matter, the following directions were issued by

the Hon’ble NGT vide order dated 04.09.2024:

» .."In view of the findings recorded in respect of issues I and 11,

respondents 6 and 7 units cannot be allowed to continue at the



site in question as the same are violating siting criteria,

therefore, respondents-project proponents are directed to
remove their units from the site in question beyond the distance

as per the siting norms within two months.
Until removal of units, the operation thereof shall not be allowed

at the present site.

= For violation of environmental laws, respondent 6 owned by
respondent 8 are held liable to pay environmental compensation

as an interim measure of Rs.7,20,000/- which shall be deposited

within one month from today with JKPCC.

» JKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law
and principles discussed above and pass final order within two

months after giving opportunity of hearing to all concerned

parties and stakeholders including project proponents

Y PN
64/0 \mount of interim environmental compensation recovered in

terms of this order shall be subject to the final order which is
) passed by JKPCC in compliance of the directions given herein

Area-Def
Regd No. 1066674
/ - above and adjusted in the final amount appropriately.

» The amount of environmental compensation recovered from
project proponents shall be utilised for restoration/rejuvenation/
remediation of the environment in the area concerned in
pursuance to the Environment Rejuvenation Plan which shall be

prepared by a Joint Committee comprising District Magistrate,
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Poonch, JKPCC and CPCB wherein JKPCC shall be nodal

agency.

» The above Plan shall be prepared within two months and
executed within three months from the date of

recovery/realisation of environmental compensation.

» JKPCC shall submit Compliance Report with Registrar General
of this Tribunal by 15.02.2025 and if any further order is

required, the matter may be placed before the Bench."

D. In compliance with the order dated 04.09.2024 passed by
the Hon’ble NGT, the Answering Respondent vide letter
dated 04.11.2024, issued a communication to the JKPCC, being
the designated nodal agency, directing it to take necessary action
for ensuring compliance with the aforesaid order of the Hon’ble

NGT.

Furthermore, reminders were sent by CPCB to the JKPCC vide

Ram Krishan Gupta
Area-Delh
Regd. No. 10364/14

/
JKPCC. A copy of the communications issued by CPCB to

—

o _!/7\ == " JKPCC are annexed herewith as Annexure-IIL

8. That no comments are offered over the averments made in Para 2 of the EA,
which re-iterates the allegations made in OA No. 151/2023 titled “Hassina
Wajid (Sarpanch) Versus State of Jammu and Kashmir & Ors”.



9.

10.

11.

13.

14.

That the averments made in Para 3 of the EA is regarding non issuance of “No
Objection Certificate” to Respondents 6 to 8 from Deputy Commissioner w.r.t
verification of land and its usage and violation of Environmental Norms. In
reply, it is humbly submitted that matter may be suitably replied by the
concerned authority and no comments are offered over the same by this

Answering Respondent herein.

That no comments are offered by answering respondent herein over the

averments made in Paras 4 and 5 of the EA being a matter of record.

That the averments made in paragraphs 6 to 9 of the EA pertain to the alleged
operation of Stone Crushers and Hot Mix Plants despite the directions issued

by the Hon’ble NGT, and the alleged inaction against Respondent Nos. 6 to 8.

In response, it is respectfully submitted that the matter falls within the purview

‘hat the averments made in Paras 10 and 11 of EA is regarding non-compliance

* of judgement dated 04.09.2024 of the Hon'ble NGT in OA No. 151/2023 by

Respondent Nos. 1 to 5. It is humbly submitted that submissions made in above
para 7 may please be considered and are not repeated herein for the sake of

brevity.

That no comments are offered over the averments made in Paras 12 and 13 of

EA by this Answering Respondent.

That the averments made in Paras 14 to 19 to the grounds for filing the EA. It
is humbly submitted that submissions made in above paras may please be

considered and are not repeated herein for the sake of brevity.

98
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15. In light of the above submission, it is respectfully submitted that this Answering
respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by the
Hon’ble NGT in the instant EA.

,
\
;’?'“ : h‘rﬂfﬁr j'-\i.;"'_
(Anamika Sagar)

A Scientist ‘E’

Ram Krishan Gunta
Area-Delh
Regd. No. 10656/14

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 7 of 2025
In
Original Application No. 151/2023
In the matter of:

Hassina Wajid (Sarpanch) Petitioner
Vs.

State of J&K & Ors. Respondent(s)
AFFIDAVIT

I, Anamika Sagar, working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 3 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1. That L, the deponent herein is well conversant with the facts and

circumstances of the present case on the basis of the information

ARY P U@( \\ derived from the official records, and hence, I am competent to
G \ verify, sign and swear this affidavit on behalf of the Respondent

Ram Krishan Gipta \
\l * CPCB.

Area-Del

"‘*9’/7 il "~ 2. That the accompanying reply may be read part and parcel of the

et present affidavit as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under
my instructions and authority the contents thereof are true and
correct on the basis of the record maintained during ordinary
course of business of CPCB and available records and

documents and the contents of the same are read over and
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explained to me and are not repeated herein for the sake of

brevity.

M
r'f..- ; ’1}\“1-.'3&‘ j'h\--:--

s ERONENRMIka Sagar
#gfre '§' | Scientist '
; ==t

: rd
Central Pollution Control Boa )

VERIFICATION : : R Y e o
2 0 FEB 202 ’i(Wo Envi}m Forest & Climate Change, Govt. of India)

R m_waﬁqw,ﬁaﬂ—ttooaz
Verified at New Delhi on this day of 2025 thabdlve Busweerfestdizes: 01100
above reply are correct and true on the basis of the records of the case as
mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis- stated.

%
e

s RO NEREMika Sagar
Awfe ' | Scientist 'E'
; ' C - | Board
luti t oar
b} (C;ntr::!I :’.o utocn on r?mm))
¥ s Environment, o, jimate Change, ndia
I (W‘éau W=, T A TR, Rreeli-110082
E@mesh Bhawan, East Arjun Nagar, Delhi-110032

Ram Krishan Gupta
Area-De
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Annexure 1I 02

Item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No.7/2025
IN
Original Application No.151/2023

Hassina Wajid (Sarpanch) Applicant

Versus

State of Jammu and Kashmir & Ors. Respondents

Date of hearing: 28.01.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant:  Mr. Prakash Pandey, Advocate for the Applicant.

Respondent: None for the Respondent.

ORDER

1. The applicant had filed O.A. No. 151/2023 titled as Hassina Wajid
(Sarpanch) vs. State of Jammu and Kashmir & Ors. complaining that
respondent 6 (M/s. Dewan Stone Crusher), respondent 7 (M/s. Shahzad
Shubnum Contractor Hot Mix Plant) and respondent 8 (Shahzad

Shabnam) are operating stone crusher/hot mix plant, carrying on illegal

10
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mining and thereby causing damage to environment in violation of

environmental laws and norms.

2. The above said O.A. was disposed of vide order dated 04.09.2024.

The relevant part of the order reads as under:-

“110. In view of the discussion made above, this OA deserves to
be allowed with the following directions:

(i) In view of the findings recorded in respect of issues I and II,
respondents 6 and 7 units cannot be allowed to continue at the
site in question as the same are violating siting criteria, therefore,
respondents-project proponents are directed to remove their units
from the site in question beyond the distance as per the siting
norms within two months.

(ii) Until removal of units, the operation thereof shall not be
allowed at the present site.

(i) For violation of environmental laws, respondent 6 owned by
respondent 8 are held liable to pay environmental compensation
as an interim measure of Rs.7,20,000/ - which shall be deposited
within one month from today with JKPCC.

(iv) JKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law
and principles discussed above and pass final order within two
months after giving opportunity of hearing to all concerned
parties and stakeholders including project proponents.

(v) Amount of interim environmental compensation recovered in
terms of this order shall be subject to the final order which is
passed by JKPCC in compliance of the directions given
hereinabove and adjusted in the final amount appropriately.

(vi) The amount of environmental compensation recovered from
project proponents shall be utilised for restoration/ rejuvenation/
remediation of the environment in the area concerned in
pursuance to the Environment Rejuvenation Plan which shall be
prepared by a Joint Committee comprising District Magistrate,
Poonch, JKPCC and CPCB wherein JKPCC shall be nodal
agency.

(viii) The above Plan shall be prepared within two months and
executed within three months from the date of
recovery/ realisation of environmental compensation.

(viii) JKPCC shall submit Compliance Report with Registrar
General of this Tribunal by 15.02.2025 and if any further order
is required, the matter may be placed before the Bench.

111. Pending L.A.s stand disposed of.
112. Copy be forwarded to District Magistrate, Poonch, JKPCC,

MoEF&CC, Director, Department of Geology and Mining and
CPCB for information and compliance.”



3. The applicant has filed present execution application seeking
execution of order dated 04.09.2024 passed by this Tribunal in Original

Application No.151 of 2023.

4. The Registry is directed to issue notices of the execution application
to the respondents/judgment debtors requiring them to file report
regarding compliance with the same at least three days before the date of

hearing fixed.

S In case of delay beyond stipulated period in filing of compliance
reports the same will be accepted by the Registry on payment of costs of
Rs.10,000/- to NGT Bar Association, Principal Bench, New Delhi and

attachment of receipt as proof of such payment with the compliance report.

6. List on 24.02.2025 for further consideration.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 28, 2025
E.A. No.7/2025
M
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Annexure - |l

R &, 9.ua.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

&Y., -3).TA.-31.-19052023-245956
CG-DL -E-19052023-245956

TETETIOT
EXTRAORDINARY
AT | |—EvE 3—I7-T7E (i)
PART I1—Section 3—Sub-section (i)

grfee T THfAT
PUBLISHED BY AUTHORITY

. 304] TE faeeht, rame, WS 19, 2023/39m@ 29, 1945
No. 304] NEW DELHI, FRIDAY, MAY 19, 2023/VAISAKHA 29, 1945

T, I AL TAGTY TR HATAT

I LT
T2 feeett, 18 62, 2023

qrar[. 376(37).—Ffaug Ir=T FEw st wAiEer (Fwen) gered e, 2022, agtEawer
(szeron) =, 1986 F = 5 & IUAH (3) # AT TATHTAT, AT AL & T, a9 AT TAarg
TREd G T A ATag=aT qedr arFn. 805 (), aNrE 4 FEe%, 2022 FRT 9 & 99,
FETYTIOT, AT |, G 3, 3uEe (i) § warfoa o 1o o e sv a9t st &, S zo9 garteq
ST §9TeT 8, 39 qg ¥, St 3t ATe=aT # dqfas Trd= it Iaai a1 7 Iqse H:ilT af T2
off, 973 31 o a9 § g, a7 oY AT A= 67 TT 2 ;

31T, qat<h ATAGAAT HATHL FIA ATAT TSI 61 TTQAT 7 q4aL, 2022 F7 AT 1 3T FIT a1
TE AT

qq:, AT, FealT TCRIL, TATALT (F2eq0r) Aferf==w, 1986 (1986 =T 29), #FT &TT 6 ¥ &m=T 25
ZIT W& QRAT &1 THET F3d g0, TITE0r (HeA) a9, 1986 FT i Hered F:i & foru Feferted
IEREEEICIEAERIC S

1. GiEreg AT 3 YRW.—(1) =9 I #7 |ferg a8 q=iawor (F2er) g6 geree ==, 2023 2 |

3215 G1/2023 )
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)] 1 06

(2) T TSI § =9 ATALAAT % THRTF KT TG F g A F ATETT T I g |

2. T (FeeAv) AW, 1986 # AaEEi-1 ®,- F.H. 115 oY 399 "ateq Giafsai & qara
et .49, sfiw sfafeat siaearfoa $ ST, sraiq:-

. ERIN RIGES] LIGED
(1) (2) 3) (4)
“116 gie foe 5= T Ioaeid § fAfaed o Jiedr
(mg/Nms3)
I 72T gie e 99 150
$H 2139 gle M |37 300

(i) gie e T2 % o = ©F A2 Y TUET TH Th 6 ST T2F ST (THm)=14 (FI)°3,
STt g FhefRITH/=e | UHet, Isid a7 ¢ |

(ii) Faer =T wguw [{EE e Ar gguer e afutaat gy ARy wfea Sa7 w7 S =
STTUAT |

(iii) T T AT T I AT IS I THT o (G ATAT G IS o EAAL Tl heh AT HaT
STTUATT |

(iv) ITET % SiaT &t G2Fi, FF T T AT HH, AT TAT TAATSIT &1 T TRl (hIT SITUAT
TAT FHAAT Tq=g T@T SITUAT |

(v) TITER (S2E0) Atefaaw, 1986 & fefid eafw wguor (AfH=w= = A=) ==, 2000 #r
AT THIT SO 3 AT T ST GLEAT ITHLI TG (o017 ST |

(vi) TRfer & AT g uer st & st

(vii) T=IT | G0 SATEhTee TaHe (AMTUHUT)FH ITANT o0l TS &1 ST |
(viii) Toreft T e sferaT i am gic e &t a= arRit Sienar § =i @l STusi |

(ix) TATAT =TT & 3 § AT TS Dl gl & 1S, FA-EAA Al [ TA (AT ST |

(x) T T =707 1€ A7 ST fRErer afafaat, Suered Srenfenr oY Fem waEiy fufaat &
STETT 9T gie AT FAAT T ATAIT o 2 I AR AT 77T 7 FafasT w2 g

(xi) Bie foer === #r fwatoriaa o aior gaeft ATaast § e B S |
(F) AL ST FET A AT E 1 AT
(@) smEmEl ® 0.5 AT T,
(1) TS IT ST TSTHIIT (HeT @T ¥) 0.2 AT T,

() e/ AT /it 7 0.5 AT 7,

(3) EIATH, ATATAT TAT T oI 8 1 6.4 T,

(xii) SR =T (xi) Torer frafeor araEet v g 7 w5 v e gie e g9t F araer 8, g #
wATe TIfer ¥ STrers offet i =Aaw 6 Hex ST S a9 A2 |

14
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[¢TT I1—=ve 3(i)] T T TSI © T 3

(xiii) gie e w3 9= Seafaa ITEa arg JguoT HE=0r ITFH0T § JFT g AT0 Tl JTai &l
TS T & (o0 TSaa¥ IeAdT qAT9ad il ST 7o
F. TH & YA 9 Tha Aigd ATead /T -Fd

. 99 % THL: 9 (heed Afgq A -FA

[T, /. #7-15017/14/2018-Hidres7)
TLIT 1T TTATE, 397 |

feoqoft : g&r ffem, wa % TS, ST, 9 I, g 3, 3uEs (i) § ara 19 J99v, 1986 gIRT
TERTTAT R0 T o i srferg=mT Hear |r.Fn. M. 373(3r), 16 w2, 2023 T sifaw e Fenfaa
EauRliel

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th May, 2023

G.S.R. 376(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment Rules,
2022 were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (i) as required under sub-
rule (3) of rule 5 of the Environment (Protection) Rules,1986, vide notification of the Government of India, Ministry
of Environment, Forest and Climate Change, number G.S.R. 805 (E), dated the 04" November, 2022, inviting
objections or suggestions from any person likely to be affected thereby within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the Gazette containing the aforesaid notification were made available to the public on
the 07" November, 2022;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement.-(1) These rules may be called the Environment (Protection) Second
Amendment Rules, 2023.

(2) They shall come into force on expiry of period of six months from the date of publication of this
notification in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-1, after serial number 115 and the entries
relating thereto, the following serial number and entries shall be inserted, namely: -
SI. No. Industry Parameter Standards
1 ) ®) (4)
“116 Hot Mix Plant | paricylate  Matter Concentration (mg/Nm®) in  stack
emission
Batch type Hot Mix Plant 150
Drum type Hot Mix Plant 300

Notes:

(i)  The minimum stack height for Hot Mix Plant shall be calculated as: Stack height (Hs) = 14(Q)%*, where,
Q is the SO, emission rate in kg/hr.

(i) Only approved fuel as specified by State Pollution Control Boards or Pollution Control Committees shall
be used.

15
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(iii) Dust emission from material handling shall be contained with water sprinkling or by covering the points
of dust emission.

(iv) The internal roads, working platform, loading and unloading areas in premises should be paved and kept
clean all times.

(V) Provisions of the Noise Pollution (Regulation and Control) Rules, 2000 shall be followed and workers
shall be provided with personal protective equipments.

(vi) The green belt shall be developed along the periphery.

(vii) Use of Recycled Asphalt Pavement (RSP) shall be allowed in the aggregates.

(viii)  Any process rejects or left over of the hot mix shall be recycled in the process.

(ix) The site shall be reinstated at the end of operation phase i.e. after dismantling the plant.

(x) State Pollution Control Boards or Pollution Control Committees may decide the size and capacity to
permit hot mix plants based on available technology and prevailing environmental conditions.

(xi) The Hot Mix Plant shall be installed from the following siting criteria, namely: -

@ 1 km from boundary of cities and towns;

(b) 0.5 km from habitation;

(©) 0.2 km from National or State Highways ( from Centre Line);
(d) 0.5 km from Schools or Colleges and temples;

(e) 1 km from Hospital, court and tourist spot.

(xii) In case existing hot mix plants are not able to meet above siting criteria at para (xi) above, the unit may
be allowed with the condition that minimum 6 metre high compound wall of GI sheets along plot
periphery shall be installed.

(xiii) The hot mix plant shall be equipped with appropriate air pollution control devices as mentioned below so

as to ensure optimum efficiency to achieve the standards, namely:-
@ Drum Type: Cyclone or multi-clones with wet scrubber;
(b) Batch Type: Multi-clones with bag filters.
[F. No. Q-15017/14/2018-CPW]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i),

vide number S.O. 844 (E) dated the 19™ November 1986 and last amended, vide notification number
G.S.R. 373(E) dated the 16" May 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delh| 110064
and Published by the Controller of Publications, Delhi-110054.  sArvest komg i

SRIVASTAVA
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1 09 The Environment (Protection) Rules, 1986 431

Sr. Industry Parameter Standards
No.
1 2 3 4

* Separate standards for VSS, HSS, PBSW & PBCW as given in column 4 stands abolished

'[(c) Standards for forage

fluoride
- Twelve consecutive months - 40 ppm
average
- Two consecutive months - 60 ppm
average
- One month average - 80 ppm]

"37. STONE CRUSHING Suspended Particulate Matter ~ The Standards consist of two
UNIT (SPM) paras :

(i) Implementation of the
following Pollution
Control measures:

(@) Dust containment cum
suppression system for
the equipment.

(b) Construction of wind
breaking walls.

(c) Construction of the
metalled roads within
the premises.

(d) Regular cleaning and
wetting of the ground
within the premises.

(e) Growing of a green belt
along the periphery.

Inserted by Rule 2(IV)(b) of the Environment (Protection) First Amendment Rules, 2006 notified by
G.S.R.46(E), dated 3.2.2006.

Standards notified at SI. No. 11 may also be referred.
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The Environment (Protection) Rules, 1986

Sr. Industry Parameter Standards
No.
1 2 3 4
(ii) Quantitative standard
for SPM :
“Imeasured between three
meters and ten metres from
any processes equipment of a
stone crushing unit shall not
exceed 600 microgrammes
per cubic metre] from a
controlled isolated as well as
from a unit located in a
cluster should be less than
600 mg/Nm; '[xxx....]
38. PETROCHEMICALS EFFLUENTS
(BASIC &
INTERMEDIATES)
Ph 6.5-85
*BOD “[(3days at 27°C)] 50
**Phenol 5
Sulphide (as S) 2
COD
Cynide (as CN) 250
*** Fluoride (as F)
Total suspended Solids *[100]
Hexavalent Chromium °[(as 0.1
Cn]
**%* Total Chromium °[(as 2.0

Cn]

*k

Corrections have been made as per CORRIGENDUM Notification No. S.O. 8(E) dated 31.12.1990.

The sentence ‘The measurements are to be conducted at least twice a month for all the 12 month in a year’

deleted as per CORRIGENDUM Notification S.O 8(E) dated 31.12.90.

Substituted by Rule 2 of the Environment (Protection) Amendment Rules, 1996 notified by G.S.R.176(E), dated
2.4.1996 may be read as BOD (3 days at 27°C) wherever BOD 5 days 20°C occurred.

Corrected as per CORRIGENDUM Notification S.O. 8(E) dated 31.12.1990.
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Annexure - I

Fwd: Compliance of Hon’ble NGT Order dated 04.09.2024 in the matter of OA
N0.151/2023 (I.A. No. 244/2024 and 1.A. No. 243/2024); Hassina Wajid (Sarpanch)
Verses State of Jammu and Kashmir

ME
Me <nikitag.cpcbh@gov.in>
Tue, 19 Nov 2024 10:53:06 AM +0530SENT
To
"membersecretaryjkspcb”<membersecretaryjkspch@gmail.com>,"Member
JKPCC"<membersecy.pcb@jk.gov.in>
Cc
"Narender Sharma"<narendersharma.cpcb@nic.in>,"ANAMIKA
SAGAR"<anamika.cpcb@nic.in>,"dcpoonch*<dcpoonch@gmail.com>
Tags

Madam/Sir,

This is a reminder of the letter dated 04.11.2024 regarding the compliance of the Hon’ble NGT
Order dated 04.09.2024 (copy attached) in the matter of OA N0.151/2023 (I.A. No. 244/2024
and I.A. No. 243/2024); Hassina Wajid (Sarpanch) Verses State of Jammu and Kashmir.

In view of the above, J&K PCC, being the nodal agency, is again requested to take the
necessary action in consultation with the members of the Joint Committee, to comply with the
orders of Hon’ble NGT.

Regards/dTeY

Nikita Grover/faferar aeax

Scientist-B/daAT{ae-&

Central Pollution Control Board/&&rr 9e¥oT fad=or &S

Regional Directorate, Chandigarh/eYIr faeemmer, T8

BSNL Telephone Exchange,2nd Floor, Sector 49-C, Chandigarh-160047/dT0HTAT
CollthleT UeFarelol, @l AT, YeFe 49-7Y, USH16-160047

============ Forwarded message ============

From: Nikita Grover <nikitag.cpcb@gov.in>

To: "Member JKPCC"<membersecy.pcb@jk.gov.in>,
"membersecretaryjkspcb"<membersecretaryjkspcb@gmail.com>

Cc: "Narender Sharma"<narendersharma.cpcb@nic.in>, "ANAMIKA
SAGAR"<anamika.cpcb@nic.in>, "dcpoonch"<dcpoonch@gmail.com>

Date: Mon, 04 Nov 2024 14:36:17 +0530

Subject: Compliance of Hon’ble NGT Order dated 04.09.2024 in the matter of OA
No.151/2023 (I.A. No. 244/2024 and I.A. No. 243/2024); Hassina Wajid (Sarpanch)
Verses State of Jammu and Kashmir

============ Forwarded message ============

Madam/Sir,
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| am directed to forward the attached letter dated 04.11.2024 regarding the compliance of the
Hon’ble NGT Order dated 04.09.2024 (copy attached) in the matter of OA No.151/2023 (L.A.
No. 244/2024 and 1.A. No. 243/2024); Hassina Wajid (Sarpanch) Verses State of Jammu and

Kashmir.

In view of the above, J&K PCC, being the nodal agency, is hereby requested to take necessary
action in consultation with the members of the Joint Committee, to comply with the orders of
Hon’ble NGT.

Regards/&HTeY

Nikita Grover/fafehdr TMax

Scientist-B/daT{ae-T

Central Pollution Control Board/&grr 9e¥oT fed=or &5

Regional Directorate, Chandigarh/&ar f@eemer, @8l9Te

BSNL Telephone Exchange,2nd Floor, Sector 49-C, Chandigarh-160047/dTUHTAT
CollthleT UeFaelol, @l AT, YeFeX 49-7Y, USH1G-160047
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